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presents The Hon'ble Mr .Justice ReKe
Batta, vice~Chairmans

The Hon'ble urtK.V.Prahladan
Menmber (A). '

i

l
.
E ~ Heard Hr.A.Ahmed. jearned counsel

+ for the petitioner.

: We Would like to first point out

'
" dent nosol and 2 have been- served. More~
over, it appears that the advance sance
tioning authority is respondent no.3 and
'1n£qct. ear lier advance was granted by
,respcnden* no.3 vide order dated 19.5.04
'which is at page 32 of the original
Application n0.189/2004 (Annexure-K)e

m view of this, we do not consider

1t necessary to Assue any notice to
.ree'«pondent nos.l and 2 and the proceedis=
'ng against them are dropped at. this sta=
1 ge e Respondent noe3 has been served of
-the order passed by this Tribunal and
the allegation is that the order dated
'30.8.04 has not been complied with 80
.far. Notice be accordingly be issued tO
returnable on 4.10.04.

.respondent no«3,
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Member (A) vice<«Chairman

that there is no proof that the respone ..
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(% 4.10.2004 present : The Hon'ble Mr. Justice R.K.
- Batta, Vice~Chairman.
nleC " _ . The Hon'ble Mr., K.V Prahladsa
(//0/‘7(( an, Membend (A).
f) ,/\/}mlh.a 2400 1o L None ;Or ;,h: app].icznt bi;;rztea
‘ on Respondent No, as not been effecteg
o -3 or 2’5/7/54, __ P g

Awaiting service. Adjourned to 4.11.2004.
fivis M@‘

b@ e (e
. ]} 5’/@ 'LS' MJN[:_& . _Memb W o Vice-Chairman

2 mb
Jﬂﬂ:‘c{( | 4011.04, Present: Hon'ble Mr,Justice R.K.
~ Batta, Vice-Chairman.
Hon'ble Mr.K.Ve.Prahladan, Administra-
tive Member,

3~/
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Rervo- 2 v over to 3rd December, 2004, It has
-g:"—f;—. *—-W .
. been made clear that no further
./g./ ad journment shall be granted, since
the matter pertains to medical’

advance, for purpose of medical

*

. . 5
Mre.A,Almed learned counse'B is

present. At the request of learned

counsel for Respondent No.3 stand

-

treatment., -
o Member 2 Vicge— _Cha irman
im o ) »
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3012.04, * Presaent: Hon'ble Mr.Justice R.Ke.
Batta, Vice-Chairman.

Hon'ble Mr,K,Ve.Prahladan, Administrative
Member. '

Heard learned counsel for both
sides.

} The learned counsel MerbMUoha - - -
d‘?éﬁ&ﬁﬁﬁcéo&ﬁgbi for the Respondents |
seeks further adjournment to file reply.
It wvas made clear that on the:last hearin
that no further adjournment shall be
granted. Nevertheless we are inclined to
grant one more opportunity to the Rege-
pondents subject however, to payment of
cost 500/= to the applicant. Payment of
cost is condition precedent for graanting
to—day'sad journment and the cost shall be
pald/deposited in the Tribunal on or

before the next date of hearing, If,the
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€« ] 3,12.04¢ coOst are not paid/deposited, the Respon-
' | | dent No.3 shall not be permitted to £il
reply. stand over to 20th December, 2004

ycki“ o Vice~Chaimman
204122004 . List on 5¢1.2005 for

%;i} orders.
PA |

Member (A)
mb

21.12,2004 Heard Mr. A, Ahmed, learned
counsel for the applicant and alse
Mse M. Jha, learned counsel for the
respondent Noe 3.

Mras Ae ahmed, learned counsel
for the applicant states that this
Court does net have jurisdiction of
Central Hindi Institute which is an
autonemous bedy under the Minlstry |

of Human Resource Develepment.
Therefore, he prays te withdraw the
contempt petitien. The C.p. is
*accordingly allowed to be withdrawn.

The C.P. stands dismissed en
withdrawal. and the netices are ‘
discharged.,

)<L;$S;Z:$»h7§l\

Memfoe_r (A)
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| BEFORE THE CENTRAL ADMINISTRATITE TRIBUNAL AT
i :
L ovwaman |
| l!r Contempt Case No.47/04
j InRe: O.A No.189/04
; IN THE MATTER OF:
Sh. Binod Basfor
‘; _ A | o " ......... Petitioner
: -Versus-
| Prof RB. Singh & Ors.
! ... Respondent/Contemmor
: IN THE MATTER OF:
I Affidavitin Opposition on  behalf  of
’ D Respondent/Conternnor No. 3
P Affidavit-in-Opposition
11 Sn Dr. Ravi Prakash Gupta son of Dr..P. S Gupta aged about 56 years presently

serving 'l jis Professor & Center-in-Charge of Ceatral Hindi Institute, Guwahati, center
sitvated at Jatia, Kahxlspara Road Guwahati do hereb} solenm}y aﬂ'ﬁm & state on oath as

ﬁ:ﬂmls {

Rgspo[ndem &a ccpy of the Contempt Petition has been served upon me & I have Eone

thron, &sm&mdasmd&ecammts&zemf&am well acquainted with the facts
& cir " '*;;tances of the case and as such make the following statement:
. | ‘ _

|
1 'B:"at the statements made in the: contempt Petition unless specifically admitted
will be dLemed to have been denied. Substantial & brief deniafl is advanced to avoid

!

fepem:nozuf
i
b

r@wmﬁﬁw:

1 am the tompetent &, asthorized officer to swear this aﬁidavﬁ as the

J
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2. That the Confempt Petition is pre matuwre and misconceived & filed with a
malafide intention for wrongfill gains. That the statements made in para 1, 2, & 3 of the
Contempt Petition is denied in toto as false & misfeading .

That the Respondent most humbly submits that there is no violation of the order
dt. 30® Aug © 04 passed by this Hon’ble Tribunal in O.A No. 189/°04 as such the
coxttempt does not lie in the present form & manner & liable to be dismissed in limine.

3. That the application lacks the inclusion of necessary and proper patties in as much

as the Respondent No. 1 & 2 so included in the Contempt Petition is not necessary Parties
as the Respondent/Conteranor No. 1 i.e, Prof Ranbir Singk is not the Director of the
Central Hindu Institute at Agra as alfeged by the applicant. :

That the Contermor No. 3 against whom the Contempt proceeding has been
inifiated is only the Prof & Center-in-Charge of the Branch Office of Central Hindi
Institate at Guwahati & he is not the competent avthority. That the Contemnor No. 3 is
ouly the commmicating fink between the Director at Head Office & emplayee of his
bramh office regarding the sanctions/orders passed by the Director from the Head Office
sitnated at Agra & as such who iz not liable for any kind of contempt proceedings so
initiated by this Flon’ble Tribunal. The Director of the Institute is the sole authority with
whom all the financial powers is being vested, it is the Director who is the competent
sanctioning/disbursing avthority &as such the comtempt proceeding drawn against the
Contemnor No. 3 is not tenable is faw & as such fiabfe to be dropped.

4. That the Contemnor submits that the Petitioner has approached before the wrong
forum for redressal of his grievances as this Hon’ble Tribunal has no jerisdiction to
adjudicate the matters pertaining to the Central Hindi Institute which is an Avtonomous
Bbdy of the Ministry of Human Resource Devefopment & the Institute is not covered by
Section 4 of the Administrative Tribunal Acf1985 |

5/ That it is most respectfully submitted that the order of this Hon'ble Tribunal

aszed on 30 ‘ 04 has specifically stated that * the Respondent may make the
p ] sp L .

payment of advance medical bill as per rules”.

That it needs to mention heve that the contemnor hs never denied the Petition hiz
requisite dues for Medical Treatment as and when asked for through proper applig:ation
along with valid estimate of the concerned hospital & at times also paid advance without
any estimate to which applicant also admit

The Pefitioner submitted an estimate of probable expenditwe for medical

ireatment at Arya Hospital Guwahati which was forward by the Executive Director of the

said Hospital vide letfer di 17" March © 04 and the Contemnor No. 3 after obtaining
proper sanction from the Director at Agra, Head Office of Central Hindi Insiitute & has

AN



inmiediately deposited a full amount of Rs. 2,60,000/- (Rupees Two Lakhs, Sixty
Thousand Only) as per the estimate of Hospital to the Hospital vide letter dt. 5™ May < 04
for the treatment of the Petitioner and the Hospital authority on being fully satisfied that
the Petitioner does not require indoor treatment anymore, discharged him on 11™ May ©
04 along with the follow up action with the advice of bed-rest of 3 months. The Hospital
authority has never referred the Petitioner to any other Hospital for his fixther medical
n'eaﬁnmt
¢, That the estimate submitted by the Hospital authority was for fiull treatment for
six months and as per certificate given by Dr. A Neog, Administrative Officer of Arya
Hospital dt. 23" March “ 04 the Petitioner required 6 month treatment but the Petitioner
without following the advice of the doctor of Arya Hospital on his own went to Ram
Ratan Hospital, at Patna inspite of the fact that his condition was improving fom the
freatment of Arya Hospital. ‘
That the Contemnor No.3 submits that the Petitioner willfully went to Ram Ratan
Hospttali Patna without any recommendation of any Govt. Doctor/ without following the
due process of law & knowing fully well that he is not etitled for treatment in any
private institute which equivalent treatment is available in Govt Hospital stiil the
Petitioner was given an advance for medical freatment at Patna amounting to Rs. 75,000/
as soon as it got sanction from Head Oﬁ‘ice, but with the said advance he was also
directed to submit the estimate of total probable expenditure required for his treatment so
that sanction can be obtained from competent authorities from Head Office at Agra but
the Petitioner failed to submits the same estimate till date & also has not submitted his
claim in proper format along with certificate fiom authorized medical attendants due to
which ﬂ:é Contemnor is unable to provide him with ﬁnﬂxer.advance as claimed for.

7. That the Petitioner is asking for the Medical advance for his freatment at his own
whisﬁes‘w'iﬂlout any genuine requirement & also without any proper certificate from
anthorized Medical attendants as required for the Govt. servant under the CS (Medncal
Attendant) Rule of the Govt. of India.

That the Hon’ble Tribunal vide order dt 30™ Aug © 04 has also directed the
Contemnar to make payment ‘as per rules’ and the Contemnor being bounded by the

Rules unable to give Medical assistance at the sweet will of the Applicant until & unfess
the same is supported by the reference of authorized Medical'attendants/ Govt. doctors/

Govt. Hospital & estimate as mandatorily required under the CS (Medical Attendant)
Rules as apphcable to the applicant also.

8. B That the contention of the Petitioner that the Contemnor No. 3 has not complied
with the order of the Hon’ble Tribunal dt 30™ Aug * 04 deliberately with a motive behind



it is not correct is as much as the Contemnor had given him the Medical advance to the
fune of Rs.l, 7 3,8.8.&/{01' his freatment as & when asked for. However it needs mention
that the Petitioner on 31™ Ang © 04 wrote a letter & submitted to the Director through the

. Contemnior No.3 along with the Order of this Hon’ble Court dt 30" Aug ° 04 wherein the
Petitioner misinterpreted the Order of the Hon’ble Tribunal by stating that thiz Hon'ble
Tribunal has directed to pay an amount of Re. 1 Lakh as medical advance which clearly
indicates the malafide intention of the Petitioner for wrongfiil gain.

Whereas the aforesaid Order dt 30™ Ang * 04 does not even whisper any amount
specifically to be paid to the Petitioner by the Contemnor & also in the interim prayer as
prayed by the Petitioner in O.A. No. 189/°04 does not speak for release of Rs. 1 Lakh as
an advance for medical treatment as such coubempt does not lie against the Conbanmot
No. 3 & liable to be set aside and dropped.

9. That the C'o:itemnor No. 2 begs to submit that he had never violated & had never
had the intention of violating the order of the Hon'ble Tribunal & has full regard for the
Hon ble Tribunal & his Orders but the Contemnor being a service holder iz bound by the
Rnles & Regulation of the Department under whom he is serving & also does not have
the power of sanction & disbursement, he has to forward all/any such claim of any
employee in his branch to the Head Office for sanctions and as soon as any sanction
comes he forwards the same fo the employee under his branch. The Conternor No. 3 has
never withheld any amount, which has been sanctioned by the Head Office and has
always tried to handover the money as early as possible. The Contemnor has forwarded
" the clmm of the Petitioner to the Head Office for sanctxon with a recommendation that
bills in respect of earlier advance is submitted as such, ﬁxxthet advance can be initiated.
The Contemnor further states that it has always co-operated with the Petitioner and has
provided him with Medical Advance & further assures that the Petitioner will be given all
the dues for which he is lawthilly entitled but the Contemnor cannot go beyond the rules
and the powers hasted on him in order to avoid audit objections & similarly the Petitioner
is also bounded by the rules of service & cannot claim beyond his entitlements.

10. That the Contemnor No. 3 submits that the Petitioner has not joined the service
till date after the expiry of 3 months medical leave which was till 16" Sept * 04 only &
abseated himself without any formal information to the Department in that regard. The
Petitionier has also not submitted all the bills in original in comnection of his medical
freatment as required under-the Medical Attendants Rules inspite of the several reminders,
given to him in this fegard & as such those bills which need rectification are returned

back for correction.



11, That the Respondents submits that the Contempt proceedings is pre mature &
thete is no violation of any order of the Hon'ble Tribunal and as such the said
;;profceedings against the Contemnor may be dropped with cost.

12 That the Contemnor craves the leave of this Hon'ble Court to produce the relevant
documents pertaining o the case at the time of hearing of the case.

~ That the statements made in paral-3. .. of this Affidavit-in-Opposilion are true
to the best of my knowledge belief & faith & those made in paratt."being matters of
tjecoi'ds & are frue to my information derived thereon which I believe to be frue & the rest
:.%ge tay hurable submission before this Hon’ble Tribunal.

- th ,
And 1 sign this affidavit on this ...I{... _day of ... 0242004 at Guwahati.
Itienﬁﬁedby

Advacate
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immediately deposited a full amount of Rs. 2.60,000/- (Rupees Two Lakhs, Sixty
Thousand Only) as per the estimate of Hospital to the Hospital vide letter dt. 5 May © 04
for the treatment of the Petitioner and the Hospital authority on being fully satisfied that
the Petttioner does not require mdoor treatment anymore, dxscharged him o 11™ May *
04 along with the follow up action mth the advice of bed—ref't of 3 months. The Hospital
authority has never referred the Petitioner to any other Hospital for his fixther medical
treatment. ' _

¢ That the estimate submitted by the Hospital authority was for full treatment for
stx'months and as per certificate given by Dr. A Neag, Administrative Officer of Arya
Hospital dt 23" March * 04 the Petitioner required § month treatment but the Petitioner
withont following the advice of the doctor of Arya Hospital on his own wert to Ram

Ratan Hospital, at Patna inspite of the fact that his condmon was unpmvmg from the
treatment of Arya Hospital.

That the Contemnor No.3 submits that the Petitioner willfully went to Ram Ratan
Hospital Patna without any recommendation of any Govt Doctor/ without following the
due process of law & knowing fully well that ke is not entitled for treatment in any
private institute which equivalent treatment is available in Govt Hospital stis] the
Petitioner was given an advance for medical treatment at Pata amounting to Rs. 75,000/

35 soon as i got sanction from Head Office, but with the caid advance he was also

directed to submit the estimate of total probable expenditure reguired for his treatment 50

that sanction can be obtained fom cétmpetent authottties from Head Office at Agra but
the Petitioner failed to submits the same estimate till date & also has not submitted his
claim in proper format along with certificate fom authorized medical attendants due fo
which the Contemmor is unable to provide him with firther 2dvance as claimed for

7. That the Petitioner is asking for the .Medical advance for his treatment at his own
whishes without any genuine requirement & also without any proper certificate from
anthorized Medical attendants as required for the Govt. servant under the €S (Medical
Aftendant) Rule of the Govt. of India. ‘

That the Hon’ble Tribunal vide order dt 30™ Aug ° 04 has also directed the
C‘antemnér to make payment ‘as per rules’ and the Contemnor being bounded by the
Rules unable to give Medical assistance at the sweet will of the Applicant until & unfess
the same s msppoﬁed by the reference of anthorized Medical attendants/ Govt. doctors/
Govt. Hospital & estimate as mandatorily required under the CS (Medical Aftendant)
Rules as applicable to the applicant alzo. ‘

8 That the contention of the Petitioner that the Contemnor No. 3 has not complied
with the order of the Hon'ble Tribunal dt 30™ Aug © 04 deltberately with a motive behind

i



it 15 not correct 15 as much as the Contemnor had given him the Medical advance to the
tune of RSJ,?.S,sgf!/e.for his treatment as & when asked for. However it needs mention
that the Petitioner on 31™ Aug * 04 wrote a letter & submitted to the Director through the
Contemnor No.3 along with the Order of this Hon'ble Court dt 30% Aug ° 04 wheretn the
Petitioner misinterpreted the Order of the Hon’ble Tribunal by stating that this Hon’ble
Tribunal has directed to pay an amount of Rs. 1 Lakh as medical advance which c!eaﬂy
indicates the malafide infention of the Petitioner for wrongful gain

v Whereas the aforesaid Order dt. 30™ Aug * 04 does not even whisper zny amount
specifically to be paid to the Petitioner by the Contemmor & also in the interim prayer as
prayed by the Petitioner in O.A. No. 189/°04 does not speak for release of Rs. 1 Lakh as
an advance for medical treatment as such contempt does not lie agaunst the Contemnor
Ne. 3 & liable to be set aside and dropped.

9 That the Contemnor No. 3 begs to submit that he had never violated & had never
had the intention of violating the order of the Hon’ble Tribunal & has fisll regard for the
Hon'ble Tribunal & his Orders but the Contenmor being a service holder iz bound by the
Rules & Regulation of the Department under whom he is serving & also does not have
the power of sanction & disbursement he has to forward all/any such claim of any
employee in his branch to the Head Office for sanctions and as soon as any sanction
comes he forwards the same to the employee under his branch. The Contemnor No. % has
never withheld any amount, which has been zanctioned by the Head Office and has
always tried to handover the money as early as possible. The Contemnor has forwarded
the claim of the Petitioner to the Head Office for sanction with a recoMendaﬁm that
bills in respect of earlier advance is submitted as such, firther advance can be witiated.
The Contermnor further states that it has always® co-operated with the Petitioner and has
: provided him with Medical Advance & firthe? assures that the Petitioner will be given all
the dues for which he is lawfully entitfed but the Contemnor cannot go beyond the rules
and the powers hasted on him in order to avoid audit objections & similarly the Petitioner
iz alzo bounded by the rules of service & cannot claim beyond his entitlements.

10.  That the Contemnor No. 3 submits that the Petitioner has not joined the service
till date after the expiry of 3 months medical leave which was till 16™ Sept * (4 only &
absented himself without any formal information to the Department in that regard. The
Petitioner has also not submitted ali the bills in original in connection of his medical
freatment as required under the Medical Attendants Rules inspite of the several reminders
given tci: him in this regard & as such those bills which need rectification are returned
back for correction. |



LS

]
a o

3

1]'. That the Respondents submits that the Contempt proceedings is pre mature & 02
thﬁerej is no violation of any order of the Hon'ble Tribunal and as such the said
pmcqjadings against the Contemnor may be dropped with cost.

12. That the Contemnor craves the leave of this Hon'ble Court to produce the relevant

d&ctnx{hents pertaining to the case at the time of hearing of the case.

to ﬁ‘xé‘:‘ best of my knowledge belief & faith & those made in para&'%bemg matters of
records & are true to my information derived thereon which I believe to be true & the rest

are m\lz hmnble subm:sswn before this Hon’ble Tribunal.

i ' | Ny :
| AndTsign this affidavit on this ._I&...day of ...Det...2004 at Guwahati.
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IN THE CENTRAL ADMINISTRATIVE TRl_BUNAL,

contEMpt pETiTionNo. 1 o 2004

IN O.A.NO.189 OF 2004

)
GUWAHATI BENCHWT. GUWAHATE R ;
U}

A Petition under Section 17 of the central
Administrative Tribunal Act, 1985 praying

for punishinent of the Contemners/

Respondents  for non—oompﬁance g_f:_

interim order dated 30-08-2004 passed by,

il L o e

the Hon’ble Tribunal in O. A.No.189 of

2004 regarding payment of Advance
Medical Bill to the Applicant by the
Respondents. o

-AND-

IN THE MATTER OF:

Shri Binode Basfore
) ... Applicants.

.
L}

-VERSUS-

The Union of India & Others.
...Respondents.

-AND-
IN THE MATTER OF

Shri Binode Basfore,

Son of Shri Annadi Basfore,
Lower Division Clerk, |
Central Institute of Hindi,

{

g
f

C‘th t A\-\"\OATD
Ay o 4~



Ministry of Human Resource &

' Development,
J.C.Paul Building, Jatia, Kahilipara
Guwahati-781019.
... Petitioner
-VERSUS-

Reof] Rem Birsingh, Sedt Bels Bomeryer
Director, Central Institute of Hindi,

Hindi Sansthan Marg,

Agra, Post Otfice-Agra (Uttar Pradesh)
Pin-282005.

Shri Chandra Kant 'I'ripathy,

Registrar, Central Institute of Hindi,

Hindi Sansthan Marg,

Agra, Post Office-Agra (Uttar Pradesh)

Pin-282005.

Prof. Ravi Prakash Gupta,

Centre Tn;Charge, Central Institute of
_Hindi, Ministry of Human Resource

. .Develdpment, l' \
J.C Paul Building, Jatia, Kahilipara,
Guwahati-781019. \

... Respondents/Contemners

" ‘Ihe humble Petition of the above na{med‘

Petitioner : -

MOST RESPECTFULLY SHEWETH:

1)

‘That your humble Petitioner had filed the Original Application

No.189 Of 2004 before the Hon’ble Central Administrative Tribunal,

" Guwahati Bench, Guwahati for payment of Advance Medical Bill for his

treatment at Ram Ratan Hospital, Patna, Bihar in connection with the

U



serious accident occurred on the Applicant at the time of discharging of

his official duties.

2) 'I'hat the Hon’ble Central Administraﬁve ‘I'ribunal, Guwahati
Rench, Guwahati on 30-08-2004 admitted the said Original Application
and issued notice to the parties and was pleased to pass an interim order
to make payment Advance Medical Bill. 'lhe‘ said order dated 30-08-

2004 was received, by, .the . Respondents. But till today the

Respéndents/Contemners did not take any steps in the matter for

payment of Advance Medical Bill to the Applicant. As such, your

< Pt s ‘.

Petitioner is compelled to filed this Contempt Petition before this
Hon’ble Tribunal to initiate Contempt proceeding under the Contempt of
Court Act against the alleged Contemners/Respondents.

Annexure-A is the photocopy of Judgment Order dated 30-08-

2003 passed by the Hon’ble Central Administrative Tribunal,
Guwahati Bench, Guwahati in O.A No.189 of 2004. |

J) ‘That  your  Petitioner begs ta  state that the
Respondents/Contemners  have shown disréspect, disregard and
disobedience to this Hon’ble Tribunal. The Respondcnts/Conteﬁmers
deliberately with a motive behind haye not complied the Hon'ble
Tribunal’s interim order dated 30-08-2004 passed in 0.ANo.189 of
2004. As such, the Respm.lde.nts/Contétmners deserve punishment from
this Hon’be ‘Iribunal. It is a fit case where the Respondents/Contemners
may be directed to appear before this Hon’ble Tribunal to explain as to
why they have shown disrespect to this Hon’ble Tribunal.

4) ‘That this Petition is tiled bona tide to secure the ends of justice.

In the premises, it is, most humbly

\w

and respectfully prayed that your.

Lordships may be pleased to admit this
petition and issued Contempt notice to the
Respondents/ContemnerS to show cause as
to why they should not be punished under
becnon 17 of the Central Administrative
Tribunal Act, 1985 or pass such any other



Poinoel &

order or orders as this Hon’ble 'Inibunal

may deem fit and proper.

Further, it is also prayed that mn

view of the deliberate disrespect and
 disobedience to this Hon'ble Tribunal’s
order dated 30-08-2004 passed 1n
0.ANo.189 of 2004, the
Respondents/Contemners may be asked to
appear in persons before this Hon’ble
Tribunal to explain as to why they should

not be punished under the contempt of
Court proceeding.

And for this act of kindness your Petitioners as in duty bound

~ shall ever pray.

... Dratt Charge
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-DRAKT CHARGE-

fl
uf
; Ihe Petitioner aggrioved for non compliance of interim. order
_hﬂated 30-08-2004 passed by the Hon’ble Tribunal in O.A No.189 of 2004. The
fbontenmers/Respondents have willfully and deliberately violated the interim
‘order dated 30-08-2004. Accordingly, the Respondents/Contemners are liable
for Contempt of Court proceedings and severe punishment thereof as provided

|

;[ to appear in persons and reply the charges leveled against them before this
| Hon’ble "Tribual. .

i .

!

[
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~AFFIDAVILT-

1, Shri Binode Bastore, Son of Shri Annadi Bastore, Lower
Division Clerk, Central Institute of Hindi, Ministry of Human Resource &
Development, J.C.Paul Building, Jatia, Kahilipara, Guwahati-781019, District ~ .
Kammp (Urban), Assam by protession Service, by religion Hindu do hereby

solemnly affirm and state as follows:

1) ‘That | am the Applicant in O.A.No.189 of 2004 and also petitioner of the
instant petition and as such 1 am fully acquainted with the facts and
circumstances of the case and I swear this Affidavit as follows: -

2)  'Ihat the statements made in paragraphs \, > ——— of the

Contempt Petition are true to my knowledge those made in paragraphs

2#""

my information which 1 belief¢ to be true and the rest are my humble

of .the;'petition being matters of records are true to

submissions before this Hon’ble Court.

And | put my hand hereunto this atlidavit on this 2| &Lday of September
2004 at Guwahati.

ldentified by me:

M )w@ By esel oo

-

Advocate *Solemnly attirmed before me by

the Teponent who is identified by
Mr.Adil Ahmed, Advocate.
Cbresdn B

.)A‘A,\/rcok,
24, &9, 6

14
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